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IN THE CUBTOMS, BXUISE & BERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH  ALLABABAD
COWRT Nou 1
APPEAL Ko, STY351/2011-001108)

{Arising ot ol Order-ineAppeal No, 497.8T/APPLACNPZ0HT daed
30/09/2010 passed by Commbssioner of Central Txeise & Cistons
{Appeals), Kanpur) -
M/ Maggin Coneirnetioh Co, Appuliand

Vs,

Coammissloner of Custome & Cetrnl xebas
Kunpor frasponitont

Apnearanss:

Shtd Dharmendin Srivastva, (CA)

Shri Preadeep Kumar Dubey, Supeiinisnident (AR),

CORAM;

Won'le Mes, Arvehann Wadhwn, Member (Nlicinly

Hon'Me Mr, Anll G, Shaldearwor, Member (Technieal
Date of Hearing & Date of Deelsion : ST E20T
FINAL ORDER NO, T LS8 /2000

Per: Arehiasia Waidlvy ,
Lél, Advocate appearing on behall of the appelant, SHRwmammw

Dharmendra Srivastava, (CAL), submits that the Proprietor of
the appellant Unit -~ Shri Vimal Nigam has sinee expived on
18/701/2012, An such, he submits that the present appeal,
which ia by the Proprietor Unit would get abated in terms of
provisions of Rule 22 of the CEGAT Proceduare Rules, 1934,

2. Az the appellant has placed on vecord the beath
Certificate issuad by the Munieipal Carporation, cortifying the
denthy af ihe WUnits Proprietor, we disnvissed the pragen

appedl as abated,

{fetared & Proncunoetd in Court)
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